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ORDER
Learned counsel for the petitioners is present. Mr. Pranut Sharma learned counsel has
appeared on behalf of the learned counsel for the respondent. Learned counsel for the petitioners
has filed an application for staying the convening of Annual General Body Meeting of respondent no.
1 company by the respondents under Regulation 44 of Company Law Board (Regulations) 1991,
Proposed to be held on 28.09.2016 at 1 p.m.

Perused the application and heard the arguments.

Taking an overall view of the matter the convening of the AGM cannot in our considered
opinion be stayed. However, it is directed that any resolution adopted in the Annual Gen'eral Body
Meeting shall be subject to the orders of this Tribunal and the order dated 26.06.2014 of this
Tribunal passed in the main petition shall not in any manner be tempered or flouted in this meeting.



Call this application alongwith the main C.P. listed on 17.10.2016. In the meantime the
respondents will file their reply to the above company application within a period of one week after
serving a copy to the applicant/petitioner and the applicant/petitioner will file rejoinder, if any,
within a period of one week thereafter.
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